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OPEN COURT 

I N THC C~NTli.AL ADMINISTRATIVE Tt1IBUNAL, ALLAHABAD 

ADDITIONAL Be.NCH AT ALLAHABAD 

Allahabad : Dated this 26th day of March, 1996 
Original Applic ation No. -234 of 1996 

DISTRI CT : Varanasi 

CORAM;_-

Hon•b.le IVLI' . S Oas G.lpta, PM 

Hon'ble Mr . T .. L. verma. J.M. 

l. Umesh Prasad Gupta son Shri Raja Ram G.lpta 

R/o T-18, GJard Running Room 

Colony , Varanasi Gantt. 

: ) 

2. Sunil Kumar Tiwar i son of Shri Jagdish Tiv1ari , 

R/o Shivdas ,.>ur, Vidyapeeth Block Road , 

La hartara , Varanasi. 

• • . . . . • . . . . • ~ ti ti oner s 

~rsus 

l • Union of India through the a=neral 

PAana ger, Northern Railvo1ay, Baroda House, 

New D? lhi. 

2. The Di. vision al Rail•Nay Manager, 

Northern Rail\'t'ay , Lucknow .. 

• • • • • • • .ae sponde nts 

By Hon'ble tAr . s .. Das Gupta, A.M, 

Thi s application has bee n f iled under section 19 

of the Administrative Tribunals Act, 1985, seeking a 
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direction quashing the or der dat ed 27- 7-1995 passed by 

r esponl'l9 nt no. 2 r ejecting the request of the applicants 

to appoint the m on any su itable post under loy al quota and 

a l s o to i ssue a dire ction to r esp onde n t no. 2 to cons i de r 

the app licant~ f or appointment under loy al quota and in 

case they are found f it, they be appointed on any suitable 

post. 

2 . Both the applicants are stated to be sons of 

railway employees who did not partic i pate in the r ail\'Jay 

strike in 1 974 . It is state d that such loyal workers vvho 

did not participate in rail 111ay strike ~re gi ve n assur ance 

that a son/ward of suc h employee shall be given employment 

unde r the railvvay un de r the s o called loyal qu ota. The 

applicants ~~re minor in 1974 and as such could not avail 

of the concessi on given to the loy a l \\IOr kers. On attainil'l] 

the a ge of ma jority trey represented for the a f oresaid 

dis pe nsation bu t to no avail. The ap t') lic ants the r e afte r 

f ile d an O.A. No.459/95 which was disposed of by a 

directi on to t he r e s pondent s to cons i de r and dispose of 

the r e prese ntation date d 20-5-1 994 stated to have bee n 

submitte d to t he Divisional Railway Manager , Northern 

llailway, Lucknow. The re prese ntati on has s ince bee n 
I 

consi dered dnd rejectP- d by the im t=>u gned order dated 

?7-7-1995 , a copy of whic h i s at Anne.xura-A-1. It i s 

this orde r which has bee n challe nged by the ap !)licants 

in the OA seeking the aforeman tioned r e lie f • 
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3 . .we have care fully considered tl'l? matter. The 

assurance for appointment of sons / wards of loyal 

tW 
employees \"las give n as far as backA.in 1974. SUch 

assurance cannot be an open.-ended one which cou l d be 

enf orce d afte r a la pse of more than t ·*nty years. 

More ove r , i t wou l d appear f r om th9 impugned order 

that the fat he r of th? applic ant was actually gr ante d a 

s pecial incr e lll2nt on 1-6...1974 ·Nhich was one of t~ 

a l ternative reward alloi;...ed to the s o called loyal 

workers. /~ do not c on sider it ne cessary t o obtain 

s ny reply from th2 r e S;) Onde nts as ~ are of the view 

that afte r more than ?0 years an assur ance gi v€ n by 

the r e s pon:tents can hard l y be e nforced • 

4. In view of t~ fore going w:: do not find any 

merit, in this application and the same i s dismisse d 

summarily. 

(/L 
Member ( J) 

Dube/ 
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